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IN THE CENTRAL AMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A, No. 1253/94. Dt.of Decision : 4.10.94.

Al

R. Laxmikanth ' C .+ Applicant,.

Us

1. The Sub-Divisicnal O0fPicer,
Telecommunications, -Kamareddy,
Nizamabad District.
2, The -Telecom District Ehgineer,
Nizamabad.
3. The Chigf General Managear,
Telescommunication, Doorsanchar :
Bhavan, Hydersbad. | «s Respondents.

Counsel for the Applicant : Mr, K.Venkatgsuara Rao

Counsel Por the Respondents : Mr. N.R.Devaraj,Sr.CGSC,

CORAM:

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (3uDL.)
THE HON'BLE SHRI A.B, GORTHI : MEMBER (ADMN. )
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0.A.No,1253/94 Date of Order: 4,10,1994 E

\ As per Hon'ble Shri A,V.Haridasan, Member (Judl.) X x

Y !
..
. %*

The applicant who w%f/claimeg to. have

rendered casual service from 1982 with intermitant
breaks till 30.4.89 and and di sengaged thereaftef)
ﬁ/,yﬁs thls app11Catlon prayed for a direction to the

resPQndentu to re-engage him,

b

2. When the gpplication came up for hearing on
wspondesl” Gy 21
admission the counsel for the applégggk/gééegﬁzthat the
application may be disposed of at the admission stage
with a direction bo{the re-engagement of the applicant
subject to the vacancy in peeference to freshers and
juniors, 1In view of the above submis%ﬁ?n the application
is digposed of at the admission staéé;%};ecting the
respondents to enlist the name of the épplicant at an
appropriate place in the list of casual mazdoors and
t0 re~engage the applicant as and when work is available
in preference to freshers and persons who have rendered
lesser service than the applicant, It is made clear

that for this purpose no casual mazdoor who is in

engagement as on date shall not be retrenched,

0.4, is ordered accordingly without any

order as to costs,

G | (A.V .HAR IDASAN )
Member {&dmn, ) Member {Judl.)

Dated: 4th October, 1994

( Dictated in Open Court ) ﬂ%ﬁﬁ;ﬂ
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IN THE CENTRIL ABMINISTRATIVE TRIBUN:L
' HYDERABAD BENCH HYDERS BAD
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CTHE HONTBLE MRLALVLHIRIDASAN : MEMOER(D)

AND

. THE HGN'BLE MR.ALVBLGORTHI ¢ MEMBER(a)

nated:  tlelay
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T NG (WUSP-N B )

Di%;;;;d &f with Directions/\—"

Dls, .lSSGd' NO 5@&‘}
Jismissed &s withdrawn, .

D¥smissed PAr Default,
Rejegted/Opdaged. S ’
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